
FIR No.218/2021
PS Model Town
U/s 302/308/365/325/323/341/506/188/269/34/120-B IPC & 
25/54/59 Arms Act.
State Vs. Sushil Kumar 

08.06.2021

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO Inspector Mangesh through VC

IO has  appeared  at  the  residential  camp office  of  the

undersigned  alongwith  case  file  and  the  case  diaries  of  SI

Dinesh  of  31.05.21,  03.06.21,  04.06.21,  06.06.21  and

07.06.21.  All the pages of case diaries of abovesaid dates are

seen and duly signed by the undersigned and date of the day

is also mentioned along with the signatures.   

Ahlmad is directed to place the present orders pertaining

to  the  case  diaries  in  the  final  report/charghesheet  as  and

when filed.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.06.2021



FIR No.218/2021
PS Model Town
U/s 302/308/365/325/323/341/506/188/269/34/120-B IPC & 
25/54/59 Arms Act.
State Vs. Sushil Kumar 

08.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Pardeep Rana, Ld. Counsel for the applicant
IO Inspector Mangesh through VC

Heard. Perused. 

This is an application filed on behalf of applicant/accused

Sushil Kumar seeking directions to the prison authorities to keep

him in a separate cell  in prison and a separate van when he

would be brought to the court premises. 

Reply filed  on  behalf  of  concerned Jail  Superintendent.

Copy of same is supplied to the Ld. Counsel for the applicant. 

As per reply of Jail Superintendent, the applicant/accused

is  already  lodged  in  a  separate  block  considering  the

apprehension  raised  by  him  and  his  request  for  providing

separate van has been forwarded to the DCP, DAP, 3 rd Battalian

for necessary action at their end. 

Ld. Counsel for the applicant is also apprised of the same.

At this stage, Ld. Counsel for the applicant submits that he

has  instructions  that  the  applicant  is  satisfied  with  the



arrangments made by the concerned Jail Authorities and has no

grievance regarding the same presently. Ld.Counsel prays for

the disposal of the present application accordingly with liberty to

file fresh application, if situation arises in future.

 It is the duty of the Jail Superintendent  to  provide

adequate accomodation,  support,  care and custody to all  the

UTPs  in  prisons,  as  per  rules.  Further,  it  is  the  duty  of  Jail

Authorities to ensure adequate safety and security of the UTPs

during their detention, as per rules. 

Considering the facts of the case and keeping in view the

submissions,  present  application  is  disposed  off  as  satisfied.

However,  liberty  is  given  to  the  applicant  to  move  fresh

application, if needed in future, as per rules.

Copy of the order be given dasti, as prayed for.  Copy of

the  order  be  sent  to  the  concerned  Jail  Superintendent  for

intimation.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.06.2021



FIR No.218/2021
PS Model Town
U/s 302/308/365/325/323/341/506/188/269/34/120-B IPC & 
25/54/59 Arms Act.
State Vs. Sushil Kumar 

08.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO Inspector Mangesh through VC
Sh. Pardeep Rana, Ld. Counsel for the applicant

Heard. Perused. 

This is an application filed on behalf of applicant/accused

Sushil  Kumar  seeking  permission  to  be  provided  with

supplements and special food in prison.

Reply of the application filed on behalf of the IO. Same is

taken on record. Copy supplied.

Arguments  on  the  application  heard.  Put  up  for

clarifications, if any/order on 09.06.2021

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.06.2021



FIR No. 107/21
PS Alipur
U/s 448/451/380/34 IPC
State Vs. Amit Mann

08.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application u/s 437 Cr. P.C. filed on behalf of

the applicant/accused Amit  Mann for  surrender  and grant  of

bail u/s 437 Cr. P.C. 

Ld. Counsel for the applicant submits that applicant is not

available and seeks pass over.

At request, be awaited for 12.30 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.06.2021

12.30 PM

Pr: As above.

Ld.  Counsel  for  applicant  again  submits  that  the

accused/applicant  is  still  not  available  and  prays  for



adjournment.

No reasonable explaination is given for the non-surrender

of the applicant,  despite filing of  the present application and

despite  giving of  reasonable  opportunity to  the  applicant  for

surrender  before  the  court.  Record  reveals  that  present

application  was  filed  on  behalf  of  applicant/accused  for  his

surrender and bail on 04.06.2021. Thereafter, opportunity was

given to the accused for 05.06.2021. Then, on the said date of

hearin,  an  opportunity  was  again  given  on  the  request  of

Ld.Counsel for the appearance and surrender of the applicant

for today,  but in vain. 

Therefore, considering the facts of the case and keeping

in  view  the  conduct  of  the  applicant,  the  giving  of  further

opportunity to the accused/applicant would be futile and shall

be the wastage of precious judicial time of the court. Hence,

the present application is dismissed. 

Copy of the order be given dasti, as prayed.

 (SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.06.2021



FIR No.240/20
PS Alipur
U/s 392/411/34 IPC
State Vs. Suresh @ Bitto

08.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application filed on behalf of accused Suresh

@ Bittoo for  intimation to the concerned Jail  Superintenden,

Tihar Jail no.2 and recall of Production Warrants/BWs/NBWs

issued against the accused.

Perusal  of  record  reveals  that  in  the  present  case

applicant/accused Suresh @ Bittoo was granted bail vide order

dated 08.10.2020 and his bail bond/surety bond was accepted

on  24.10.2020.  Therefore,  keeping  in  view the  facts  of  the

case, let the production warrants issued for his appearnce be

cancelled. 

Let  a  intimation  be  sent  to  the  concerned  Jail

Superintendent that the accused is on bail in this case along

with a copy of this order. Accordingly, accused Suresh @ Bittoo

will  be released from JC,  if  not  required in  any other  case.



Accordingly, present application stands disposed off.

Copy of  the  order  be  also  given  dasti,  as  prayed  for.

Copy  of  the  order  be  also  sent  to  the  DLSA (North)  for

intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/08.06.2021


